IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH.
AT HYDERABAD. .

' 0.A.NO, 351795 . . DATE OF JUDGMENT: 10.4.95
BETWEEN ¢
R.JAGAN MOHAN REDDY =~ .. APPLICANT
“AND -

Superintendent of Post folces,

Khammam .

- COUNSEL FOR THE APPLICANT:  SHRI E. NARASIMHA SARMA

- COUNSEL FOR THE RESFONTENTS: SHRI u.P DPVARAJ

| s:x;ﬁﬁﬁx CGSC -

CORAM :

HON BLE SHRI JUSTICE V NEELADRI RAQ, VICE CHATRMAN
HCN'BLE SHRI R,RANGARAJAN, MFMEER (ADMN.)

CONTD., ..




0.5.,10.391/95.

JULCMENT Dts 10.4,1995

(AS PER HON'BLE SHRI SUSTICE V.NEELADRI RAC, VICE CHAIRMAN

Beard Shri B.Narasirmha Sarma, learined counsel for
the sapplicsnt and “hri N.R.Devaraj, learned standing

counsel for the respondents.

2. This CA was filed pqaying for declération that

the impugned rroceedings No.B3/332/95, dated 15.2.1995
and the conseguential proceedings No.B3/322/94, dated
17.2.1995 of the respondent are arbitrary and illegeal

and for consequential direction to the respondent to
correct the date of birth of the applicant &s &8.254937'
and to continue the applicént as EDBEPM of Pocharam;ﬂ

A/w Tirumalayapalem $.0., Khemmam District till 8.2.2002
by which date the applicent is going to complete 65 years

of service,

3. On the earlier adjournment date, Shri N.R.Devaraj,
learred standing counsel submitted xmkewgxr the relevant
record and addressed the arguments. It was being

adjourned today at the instance for the applicant.

4, Today the learned ¢ounsel for the'applicant

submitted that he was instructed to withdraw.thés 0.4,

'

contd....




5. Accordingly, the 0.A. is dismissed at the admission

stage, Mo costs,f -
O\r\ﬂ————"z | WA wh—x
(R RANGARAJAN) , (V.NEELADRI RAQ)
MEMBER (2DMMN.) VICE CHAIRNMAN

DATED: 10th April, 1995,

Open court dcictation, -
| 23 &
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Deputy Registrar(8)cCC

Re
To Wvsn

1. Superintendent o Post Offiqes, Khammam.

2. Cne copy to Mr.B.Narasimha Sarma, Advocate, 3-5-926/19/A,

Himayatnagar,Hyderabad.

3. One copy to Mr.N.,R.Devraj, SK.CGSC CAT.HW .

4., Che copy to Library, CAT.Hyd.
5. One spare Copy. ' :

pvm.
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T, A.No. - " (W.P, )

“admitted and Interim directions
issued, ‘ ‘

L A,i lowed,

‘Trisposed of with @iréc{:ions.

o

Dismissed,

L

Dismissed as withdrawn -

Dismisse d for default,

Drdered/Rej ected,
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